CENTRAL ADMINISTRATIVE TRIBUNAL
ALLAHABAD B ENCH ALLAHABAD

Original Applicatien Ne.793 ef 2004.

llahab his the 17th day ef December 2004,

Hen"le Mr. Justice S.R. Singh Vice-Chairman.
Hen'ble Mr., D.R. Tiwari, Member-A,

Vivek Kumar Mishra

S/e Shri Ram Narayan Mishra

presently posted as Branch Pest Master,
Bedauli Branch, Bharatganj, Allahabad.

I uApplicaa‘t.

(By Advecate : Sri A.K. Gaur)

Versuse.

1. Unien ef Imdia
threugh Secretary
Department 6f Pest & Te lacemmunications,

Dak Bhawan, New Delhi.

2., Post Master Gemeral
Allahabad Regicn,
Allahabad.

3., Superintendent of Sub Pest Officer,

Allahakad.
4. Asstt, Directer Office ef Post Master General,
Allahabk ad.

ev0e -.Resp@rxientsa

(By Advecate : Sri Saumitra Singh/
Q Sri Ashish Srivastava)
~
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By Hon'kle Mg.Justice S.R. Singh, V.C

". Heard Sri A.K. Gaur learned ceunsel fer the applicaat

and Sri 5.K. Pandey helding brief ef Sri Saumitra Singh
learned counsel fer the respeondents including Sri Ashish
Srivastava who has meved impleadment applicatien in the

ingtant O.A.

2 The Ingstant O.A. has keen instituted against the show

% Connrexed Nide . i 0N
, : _ cause netice dated 20,07.2003 whereby the applicant has
OA {\,Q\ (:\(J;i& AR -\

bgaqexcmeﬁh\g;vx.been called upon te furmish his representatien in respect

AN (R45)
’ﬁ\rﬂl 4 ef his appeintment as G.D.S B.P.M which accerding te the
INSYN N G
1™\ impugnmed shew cause was made by an efficer whe, had ne
) pus Y orbongul~ X

jurisdiction and was etherwise an irregulary It appears
that ene Sri Samsuddin instituted the O.A. Ne,324 of 2004
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for 17 issuance of a direetien to the Pestal Authoritys te
Un b=

appeint himLphysieally handicapped quota. The said O.A. was

disposed of finally by order &M dated 31,03.2004
with a directien te the Directer Pestal Serxvices, Allahabad

and respehdent Ne.2 teo leek inte the aspect of irregularity,

Was H_—
if any, im issuing the netificatien which shadl subject

matter ef challenge:iin the said O.A. and in the meantime,
M
it was provided by the Tribunal that the 3rd respendent

name ly The Senier Superintendent of Post Offices, Allahabad

would net make any appeintment en the p@st§té2¢’§§ w 25§//w
W* = W M = V
dupiae pendehey of the represbniaitizp, The
206
On Qax Aoked \X\oC appeintment ef applicant was made en 30,05,2004 i.e. after
Verocd on mw b ok

Do
ﬂ‘l*-, [ hAD
Bl N\ of Post Offices was restrained frem making any appeintment

P Contecied \nde

the decisien of O.A. 324/04 whereby the Senier Superintendent

B NEVN

\%\\ till the representatien was decided.
\
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4 In the faets situetion ef the case, we are not persuaded
te go inte the merit ef the rival contention,. In eur epinien,
the applicant has every eppertunity te {iifi/pis~pleas
before the Cempetent Authority whe wes issued the ngice

h i T
and whe will ge inte all the questiens that wieg raised by
the applicant in his represen£§tion.
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‘4 Accerdingly, the O.A. is disposed of with a directien
that the applicant files representatiea against impugned

1 Comnected NI AR show cause netice dated 20.07. éées w1th1n a peried ef

Onder Aded\%\-0F 9;/Nh+u/c¢f1ua
RS PRI TS 16 Aeyssfrem teday, The cempetent Authority shall

b‘L l vy take inte apprepriate decisienm in the matter in

" 31 Z

N ¢ accorddnce with law after taking inte censideratien the
53‘;]
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| ebjection that may be filed im respense te the impugned

erder as early as possible within a peried of twe

months from the date of receipt ef a copy of the

erder.
He costs.
Némbef-A ‘ Vice~Chairman.
maish/—




